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compulsory labour, be circulated 
for the purpose of eliciting opi
nion thereon by the end of 
March, 1955” .
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[Mr. Chairman.]
Bills and Resolutions presented 
to the House on the 2nd March,
1955.”

The motion was adopted.

MINES (AMENDMENT) BILL 
(Amendment of Sections 33 and 51)

Shri T. B. Vittal Bao (Khammam); 
I beg to move for leave to introduce 
a Bill further to amend the Mines 
Act, 1952.

Mr. Chairman: The question is:

“That leave be granted to in
troduce a Bill further to amend 
the Mines Act, 1952.”

The motion was adopted,

Shri T. B. Vittal Rao: I mtroduce 
the BiU. ^

INDUSTRIAL DISPUTES 
(AMENDMENT) BILL 

Insertion of New Chapter VAA

Shri T. B. Vittal Rao: I beg to move 
for leave to introduce a Bill further 
to amend the Industrial Disputes Act. 
1947.

Mr. Chairman: The question is:

“That leave be granted to in
troduce a Bill further to sonend 
the Industrial Disputes Act. 
1947.”

The motion was adopted,

Shri T. B. Vittal Rao: I Introduce 
the BilL

PREVENTION OF FREE, FORCED 
OR COMPULSORY LABOUR BILL.

Mr. Chairman: The House will
now resume further discussion of the 
motion moved by Shri D. C. Sharma 
on the 24th December, 1954:

“That the Bill to provide 
punishment for free, forced* or

Out of the total time of one and a 
half hours allotted for the discussion 
of this Bill, 36 minutes were tafcen 
up on the 24th December, 1954. The 
balance of time remaining for the 
purpose of further discussion is 54 
mtoutes. The mover has already 
spoken and concluded hio speecn. 
Shri R. K. Chaudhuri was speaking.

Shri D. C. Sharma (Hoshiarpur): 
May I submit that I would require 
some time after the hon. Minister 
has spoken?

Mr. Chairman: That I will con
sider. Time will be given for the 
reply.

ShH R. K. Chaudhuri (Gauhati): 
Sir, I had very nearly finish£fd what 
I had to say but I would like to be 
informed or enlightened on two points. 
My hon. friend the Mover of this 
Bill has made an exception in favour 
of the Indian Forests Act of 1927 and 
the Bombay Irrigation Act. I should 
like to know whether he means that 
the working hours, so far as these 
two Acts are concerned, of the 
labourers would be same as volun
tary labourers of longer hours of work 
might be demanded of them. Second
ly, I want to know whether parti
cularly this Indian Forests Act enjoins 
upon payment in cash to all the 
labourers, because I had cited tihe 
instance which actually occurred in 
the State of Assam, There some 
land is settled to the villagers and 
that is known as “Forest Village” . 
They have not got to pay any rent 
to the Government, but in lieu of 
rent Government demands of them 
certain service in certain periods in 
the whole year. No cash payment 
is made to them for these services. 
If they do not work then they lose 
the privilege and right of living in 
the Forest village the land whereof 
belongs to the Government. That is 
a form of forced labour. This form 
of compulsory labour Is very much
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sickness of his family, or on account 
of any other difficulty. Sometimes 
he is compelled to leave his home for 
8 to 10 days and if has to do that 
compulsorily then he should be paid 
at least a remuneration in cash, or 
when he refuses to go like that he 
should be treated as a government 
servant and he should be given a 
monthly salary and that can be consi
dered as remuneration for his work. 
That is one thing which I would 
like to impress upon the Government. 
My hon. friend the Mover has done 
a great service by drawing the atten
tion of the Government to forced and 
compulsory labour which is still in 
vogue and I have regretfully to ob
serve that this form of compulsory 
labour has been taken advantage of 
by the States thems^ves.

Therefore, this procedure has to Jbe 
laid down whereby even if thers is 
any case of emergency and it is 
necessary to have impressed labour 
then they should be paid lor in every 
case. They should be suitably paid 
for. I should not always have people 
to labour under compulsijn. I should 
not have the feeling of having to w6rk 
under compulsion unless I ara paid 
every moment of my liability to ren
der that labour.

So, I submit that in cases of the 
kind where voluntary labour is not 
available and where labour is essen
tial for the performance of the work 
of the State there should be paid 
labourers who should bff paid at 
monthly rates and they should get the 
remuneration whether they actually 
work or not. At the same time they 
should also not be in a position to 
demand higher remuneration—some
thing in excess of what they actually 
deserve.

Whether the Government accepts 
this Bill in its entirety or not, I hope 
the principle underlying this bill will 
be accepted by the Government.

Shri Biren Dutt (Tripura West): 
Sir, I rise to support the Bill because 
just now my hon, friend has described 
the condition in Assam, particularly

resented by the people. It will be 
good if this land which is actually 
occupied by the villagers is settled 
with them and cash payment is pres
cribed for the work which is done 
by them. So I want to know from 
the hon. Mover of this Bill whether 
his provision about working hours 
and his provision that cash payment 
should be made should also apply to 
labourers employed under the pro
visions of this Act or not.

I submit, Sir, that compulsory labour 
as well as the legislation for prevention 
of compulsory labour is somewhat an 
anachronism. If there would be any 
offender in this respect in future it 
would only be the State. Feudal
ism is either extinct or is going to 
be extinct. So, there cannot be any 
question of forced labour or exact
ing compulsory labour except by the 
Government itself. I would suggest 
that whereas on the one hand we 
have some compulsory labour, no 
compulsory labour, in any case as 
my friend the Mover wants, should 
be free from remuneration. But, in 
a place like, for instance, N.EJ'.A. 
where it is difficult to get voluntary 
labour, it has become necessary 
sometimes, when the government 
servant or even the Governor him
self are on tour, to have certain 
number of labourers. If this Act is 
in force in those areas, then those
labourers cannot forcibly compelled 
to work even for governmental busi
ness, But, what I would sub
mit, in order to obviate this 
difficulty would be that the
Government should retain a 
number of porters, pay for them 
whether they work or not and they 
should be called upon to work when 
actually it is needed. Their monthly 
remuneration would be the cash 
payment for the work done. That
is the procedure which should be 
adopted; otherwise it causes a great 
deal of resentment when a man is 
compelled to work, when he is 
compelled to leave his home, whether 
he is in a position to leave his home 
or not on account of his illness or
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[Shri Biren Dutt] 
in Tripura, I also come froni Tripura 
where this type of forced labour is 
always utilised by the Government. 
There is a system in Tripura which is 
known as Tyton. According to this sys
tem, whenever any Government oflBcial 
enters village area the villagers are to 
offer their labour to help them. If 
there are no men folk in the village 
then the women are forced to carry 
the luggage and do other necessary 
labour for the government oflEicials.

Dr. N. B. Khare (Gwalior): I rise to 
a point of order. Is there a quorum 
in the House.

Mr. Chairman: The number might
be counted.

Pandit D. N. Tiwary (Saran 
SO'Uth); The House is not counted 

between one and three.

Mr. Chainnan: It is only up to 2-30. 
Now it is past 2-30. What the hon. 
Member should bring to the notice of 
the Chair is that there is no quorum, 
and not question whether there is 
quorum or not.

Dr. N. B. Khare: There is no quo
rum.

Mr. Chairman: I am ringing the
bell. Now there is quorum. The hon. 
Member might proceed.

Shri Biren Dutt: As. I was telling 
the House, in Tripura you will find a 
custom know as Tyton according to 
which the villagers are asked to work 
lor the government oflBceis, and they 
are not paid anything. They may go to 
some place; may be it is a mile or two 
or three miles, or ' even ten miles. 
These people are to carry even their 
foods from their home. If anybocly 
refuses, he can be punished physically 
immediately.

I can refer here to one incident. In 
one village known as Padma-Bill one 
Secretary—perhaps he is still a Secre
tary in the Government of Iripura— 
was passing through that village. A 
Sardar known as Ram Kumar Tha<

kur went to the village 'ind asked the 
villagers to help him. Practically all 
the men were in the fields, and the 
women were there. They could not 
collect immediately to serve him. /̂ nd 
the Sardar began to beat some of the 
women, there was shooting, and three 
girls were killed. When an enquiry 
was demanded, there was so much of 
propaganda about the incident that 
practically no enquiry was conducted.

The point is that the system is so 
much hated by the people of Tripura 
tnat m any memoranda have been sub
mitted to the Government. Even when 
the Scheduled Castes Commissioner 
went to Tripura, he was told after his 
return by one of the Members of this 
House, Shri Dasaratha Deb, about 
such incidents. But we find that no 
step is taken. Such systems are main
tained through some Sardars in Tri
pura, which are termed in this report 
as the mutadar system. This mutadar 
system is maintained. We are finding 
a very interesting thing as to how 
democratic system is going to be intro
duced. The very persons, the muta- 
dars who are now oppressing and 
exacting slave labour for themselves 
and the State, are brought to Delhi as 
representatives of the tribal people in 
Tripura! For the 26th January cele
bration, Sardar Ram Kumar Thakur 
a-nd other persons against whom there 
are cases in the court for exacting 
forced labour, and killing some per
sons, those very persons were selected 
by the Chief Commissioner as the 
representative of the tribal people, 
and they came here with Government 
money.

I have ventured to give this iuci- 
d«i!, and I wish to say that in Tripura 
in some areas, in all communities, 
this type of labour is exacted by the 
Government, and it is so prevalent that 
nobody can protest against It without 
being severely beaten by the police.

Now, just before me, the hon. Mem
ber was speaking about the Forest Law. 
In Tripura, so long there was no Forest 
Law as the Indian Forest Act was not

1955 Frec,^Forced or Compul- i i2 2
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again and again asked the Tripura 
Government and we have also asked 
the Government of India to see to it 
that where you declare the whole of 
the zone as a reserved forest area you 
must have some peculiar amendment 
of the rules at least. But that is not 
done.

By using the Forest Law, by having 
the right to use the backward peoole 
according to the tyton system of Tri

pura, the officers have got sutRcient 
courage even to use the minority peo
ple or the refugees, the unfortunate 
people who have gone from East Pa
kistan into Tripura, who have been 
given some allotment of lands in the 

jungle areas; they are also goaded in 
the same way to work, in the name ot 
rehabilitation.
3 P.M.

When these refugees clear the land, 
they are not sure whether they would 
get a plot for themselves. When the 
clearance is over, rich people from the 
adjommg areas come and purchase 
the land at the auctions. From my 
personal experi^ce I can say that 
the system of forced labour is a cause 
for dissatisfaction among the people. I 
would m this connection make o i  
^m est appeal to hon. Members of the 
House not to think in terms of areas, 
developed areas, where slave labour 
cannot be so easily practised, but in 
terms of the backward areas, especial
ly the tribal areas, where it is still 
widely prevalent. For instance, in 
Manipur, persons who are fighUng 
against this system of slave labour are 
considered to be anti-social elements: 
those who oppose this system of forced 
labour are termed “anti-social ele
ments.” If Government want to per
petuate this system, then, let there be 
a clear declaration from them.

I was attentively hearing the speech 
of hon. friend Shri R. K. Chaudhuri. 
He pointed out that in certain areas 
it is not possible to run the adminis
tration without resorting to this 
praiptice. Well, the same is the ?rgu- 
ment used in Tripura as well. The 
Chief Commissioner arid his staff*

implemented there. There was some 
privilege to the people to use the jungle 
arJas. Today the whole of Tripura has 
been declared as reserved forest area. 
Now, in that forest area, because of the 
prevalence of this old tyton system, 
Government is employing a method 
which is very dangerous. These 
people were living in the 
village, in the hill area, paying 
five rupees as annual ‘ tax. But 

this forest tax is forcing them to v/ork 
for the Government for threa to four 
months without any payment. And 
when they clear the jungle, the land is 
given on lease or rented to some other 
people, not to these people who clear 
thie jungle. Because they are to live in 
ftie jungle and the Forest Act requires 
some sort of labour, these people are 
forcad to work in the jungle area 
without any payment. When they work 
in the jungle, when it is cleared, when 
it is burnt by these very people, then 
and there they are driven from that 
area, without givfng them any payr 
ment, to some other area. And when 
th ^  enter new areas, they are {‘gain 

'cordoned off and told “you are using 
the government forest, so you are 
again to work” . To their question 
“wliere will we get our food”, no reply 
will be given. And they are forced to 
beg in the nearabout village areas, if 
there are villages.

• .
Such things are happening as a 

result of the government machinery in 
the Forest Department with the patrol 
police. And in this work it was found 
that in Tripura even the local people 
who are in the Police Department 

'were refusing to goad and harass the 
tribal people in this way, with the 
result that the Government of India 
has arranged to import into Tripura a 
batch of GarhwaU soldiers who are 
employed for this exaction of forced 
labour. It is very painful to see iii this 
rei>ort that these mutadars  ̂ zamindara 
and the Government are utilising the 
backward people without giving them 
any payment, and they are refusing 
even to amend the Fbrest Act: parti
cularly in the forest zones, where the 
tribal people or the backward people 
live, to change the rules. We have
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[Shri Biren Dutt]
whenever approached by us on this 
question, says: “How can you fio lo
these backward people; they do not 
know how to deal with forward people; 
we cannot help forcing them to deve
lop the State, otherwise you cannot 
develop the State. So, you should not 
protest against this system of forced 
labour without any payment.” My hon. 
friend, Shri Rohini Kumar Chaudhuri, 
however, conceded that wherever forc
ed labour is resorted to, it should be 
paid for

My contention is this. We should 
altogether give up the idea of using 
forced labour. The question o£ pay
ment is an entirely different one. In 
fact, in Tripura and several other 
places, no payment at all is made for 
forced labour.

Mr. CJhairman: I would request the 
hon. Member to conclude. There are 
two hon Members who are anxious to 
participate in the discussion on this 
measure.

Shri Biren Dott; So, this question of 
slave labour should not be related to 
wage payment. The slave labour sys
tem arose out of feudalism, in the 
tribal or backward areas. It is high 
time we put an end to this vicious 
practice, and do not maintain it by the 
reservation ol forests, etc. In the 
name of reservation of forests, we are 
strengthening the hand of the officers 
of that area to perpetuate this system. 
We must see to it that the Forest Acts 
are so amended that Grovemment offi
cers do not resort to this practice. If, 
lor instance, this system were to be 
resorted to in the Community Projects 
and National Extension Service areas, 
it will have a very adverse effect and 
you cannot expect people’s co-opera
tion.
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?Nt ^liW I aira"

^  ift ^ ?r fW  f , ^  f f i  <n
r̂ciwJ'5i ^  ^  ^  vj *”i *?>1

^  »̂t 4 ?PT 3TT ^ 3|ft T«lcl 
^  airilT ^ ^  ^  ^  ^

«?i<nl ^  I

^  J?n^ ^ T̂W ^  ^ ^

»To (̂ if?riH--rfw--aFp[Ĵ
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The Minister of Labour (Shri Khan- 
dubhai Desai); As for as the Govern
ment are concerned, there is common 
objective with the Mover thax there 
should not be forced labour in any 
shape or form. Article 23 of the Con
stitution also lays down that no forced 
labour should be exacted and there is 
also section 374 of the Indian Penal 
Code which lays down the punishment 
for exacting the forced labour. The 
Bill seeks to provide for making that
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offence cognizable. As I said on tho 
very first day, it is under the conside
ration of the Government as to how to 
make forced labour a cognizable 
offence. The Bill, though it looks very 
simple, will not be very simple m its 
administration. That also has to be 

I looked into. A legislation loses all its 
lvalue if it is not capable of being ad- 
■ ministered. In this simple Bill of 4 or
5 clauses, our hon. friend Shri D. C. 
Sharma has also included rates of 
remuneration and hours of work. 
As the House knows, hours of 
work are regulated either by the Fac
tories Act, which has got a machinery, 
or by the Shop Assistants Act in the 
urban areas. As far as rates of remu- . 
neration are concerned, they are to be 
governed. I would say, by the Mini
mum Wages Act. which this House 
has from time to time extended. 1 
would have an opportunity to come 
before this House for extending the 
Minimum Wages Act. The Minimum 
Wages Act lays down particularly the 
remuneration for scheduled industries. 
As far as Schedule I is concerned, 

^more or less, all the States have im
plemented it. As far as Schedule II, 
which deals with agricultural labour 
is concerned it has not yet been im
plemented, though in quite a few 
areas, an attempt to do so has been 
made. It has also been found a little 
difficult to implement it when we are 
just in the initial stage of effecting 
land reforms. Every State has said 
that it is going to implement the Mini
mum Wages Act. When the Minimum 
Wages Act is implemented, we will be 
able to know exactly what rates of 

-remuneration should be paid in those 
areas. The Bill, if accepted, would 
mean the setting up of a very hû je 
machinery to enforce it. That also, this 
House has to take into consideration.

I personally feel that there was. no 
doubt, a lot of hegar or forced labour 

in the old Part B States. Those vStates 
have already been a^ed to bring their 

. legislation, if there are regulations or 
rules which allow forced labour, in 
those States, into line with what has 
been laid down in the Constitution

ifree, torcea or uompm- ll^Z  
sory Labour Bill '

They are moving in the matter. The 
discussion that has been held nere in 
this House is very useful and it will be 
all taken into consideration, and the 
points raised will be sent to the var
ious States to see if certain points rais
ed in the discussion have to be con
sidered in their States, .Tnd whether 
those rules and regulations which go 
against the article of the Constitution 
should not be corrected.

Then, there is one other point to 
which I would like to refer. PJuch has 
been said about the begar prevailing 
in the forest areas according to the old 
forest laws, but if you look into it you 
will find that it is not entirely a sort 
of compulsory labour, because in 
Assam and under-developed areas, 
land is being given at either Jess 
rental or no rental and therefor, 
they voluntarily agree to culti
vate a portion of the land 
without any rent or any revenue 
being paid, and for that something is 
taken as a sort of labour which they 
voluntarily give. However, since these 
points have been raised before this 
House, I promise that these points will 
be sent to the State Governments to 
bring the laws in conformity with Ihe 
general spirit of our time, and I have 
no doubt that the States will agree to 
it, because the article lays down that 
forced labour should be prohibited.

As far as section 374 of the law is 
concerned, Government is considering 
whether to make it a cognizable 
offence.

I hope Shri D. C. Sharma will, on 
the assurance which I have given to 
the House, withdraw this Bill and 
aUow us to consider it, because, as I 
said, there is a common objective. The 
Government does not want any forced 
labour anjnvhere. The attention of the 
country and the Government has been 
drawn by this short discussion in the 
House and I can say that the States 
will be communicated with, and as I 
said the Government has. already sent 
a communication to the States to bring 
the laws in conformity with article 23 
of the Constitution.
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through this report I find that it is not 
only the Part B States that are oflenr,- 
ers, it is also the Part A States that 
are offenders.

Shri D. C. Sharma: I thank the hon. 
Members of this House who have sup
ported this Bill. Support has come 
from North as well as from South, and 
all the sections of the House have 
joined in approving of the provisions 
o f this Bill.

I must say that the importance of 
this Bill should not be judged by the 
amount of time that the Business 

' Advisory Committee has given. 
The Business Advisory Committee 
lias its own ways, and it 
is very difficult to understand 
those ways. Nor should it be judged 
by the number of speakers who have 
taken part in the discussion. I may 
say in all humility and with a due 
5ense of responsibility......

Mr. Chairman: All the time allotted 
by the Business Advisory Committee 
is put before the House for approval. 
It is the decision of this House, There
fore, no disparagement to the Com
mittee.

Shri Nambiar (Mayuram): But there 
is unanimous suw>ort.

Whether we have enough time or not, 
everybody supports it.

Mr. Chairman: Yes, I am not com
menting on that.

Shri D. C. Sliarma: You know one
.cannot be disagreeing with everything 
that is done in the House.

So, what I mean to say is this, that 
there is an overwhelming feeling in 
favour of this Bill.

Shri Nambiar: Not overwhelming,
1>ut unanimous.

Shri D. C. Sliarma: There is a bigger 
volume of opinion outside the House 
in all the States.

The hon. Minister just now said that 
Part B States may be erring in this 
respect and that they may not have 
produced any legislation to counteract 
the evils which are removed by this 

But here I have a Government 
report which came out in 1953. It is 

-the Report of the Commissioner for 
Scheduled Castes and Tribes. I can of 
xourse give other instances also. Going

For instance, in regard to forced 
labour, on page 6 of this Report, a 
reference is made to Hyderabad. Of 
course, Hyderabad is a Part B State, 
but I wiU come to Part A State, also. 
We are told that there is a system in 
that State still going on, a relic of the 
feudal ages, which is detrimental to 
the interests of the workers. Of course, 
for my purpose, there is no discrimina
tion between the so-called high castes 
and the Shceduled Castes. I believe in 
a classless society, and if anybody does 
something against the Scheduled 
Castes, I think it is as much against 
me as against any member of that 
class. And here is a system, and the 
system has been worked to deprive 
them of their rightful means of living. 
This is given at page 6 of this report

Then, I come to page 41 of this re
port where a reference is made to the 
State of Madras, a progressive State.  ̂
There also, I find that people have to 
be victims of forced labour.

‘‘That Muthadar, though a 
tribal himself, has i>eculiar wa^i 
of tyranising the tribals openly or 
stealthily. He is more harmful to 
the tribals than the Zamindar who 
does not live in the interior. The 
system is out-dated and should go 
with the Zamindari.”

So much about forced about.
Now, I come t) fiee lab.iur. Take  ̂

the State of Bombay. In this report it " 
is stated at page 30 that in Bombay 
there were certain works undertaken 
by the State, and the State did not pay 
the workers adequately. The normal 
wages should have been Re. 1-4-0 per  ̂
day, but the wages were fixed at six 
annas per day.

So, what I mean to say is that this 
is a matter which concerns all of us, 
whether we belo*\K to Part A States or ' 
Part B States or Part C Slates. It 
concerns all of us whether we belong 
to the Scheduled Castes or belong to
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ly and as gladly as they should, and 
that they are, so to say, under a kind 
of fear. Any work that is done under 
fear is not free labour. Therefore, I 

would say that even the work done by 
those persons living in forest areas in 
Assam or in Tripura or in other parts 
of India should be looked into.

the so-called high castes. It concerns 
all of us. But nritiiinp. has been done

Of course, the provisions of the 
Constitution, nre there a.*id I respect 
the provisions aiid I respect the Con
stitution, but I iriUiit say that seven 
years have passed and nothing has 
been done to elirninate this evil of 
free labour of forced labour. Of course, 
all things do not come to the notice of 
the people who write the reports.

Dr. N. B. Khare: What about shram 
dan? Free labour means shram dan.

Shri Nambiar: One is forced and the 
other is voluntary.

Shri D. C. Sharma: So far as shram- 
dan is concerned, it is neither forced 
nor free nor compulsory labour. It is 
a kind of exalted labour which any one 
should do to do good to his soul, to his 
body, to his country, to this lofc and to 
the par lok shram dan is in a differ
ent category, and I am sorry for the 
gentleman.....

Dr. N. B. Khare: It is free, that is 
my point.

Shri D. C. Sharma: ___ who does
not treat shram dan seriously. It is 
strange that a person who believes in 
the ancient culture—and I also believe 
in ancient culture—of the Aryans 
should talk in such a spirit about 
shram dan. It is a thing which is 
sanctioned by the shastras, sanctioned 
by our social leaders today and sanc
tioned by everything that can be held 
sacred in this country or elsewhere.

So I was going to say that all kinds 
of free or forced or compulsory labour 
should be taboo. '

Of course, the hon. Minister has 
given the assurance that he will see to 
it that the States toe the line so far as 
this Bill is concerned, but I am sorry 
he has not referred to Part A States. 
He has not referred to other things. 
Moreover, he has not said anything 
about those forest reservations. Of 
course, the people who work in those 
forest areas get something, but what I 
mean to say is that they do not get 
enough, they do not work as voluntari-

What I want to urge is that the in
cidence of free, forced and compulsory 
labour is quite high in India. My hon. 
friend Dr. Satyawadi has made a 
reference to one kind of that labour, 
and my other hon. friends have refer
red to the other kinds of that labour. I 
would be failing in my duty, if I did 
not raise my voice against this kind of 
exploitation. It is a very unhappy kind 
of exploitation.

It is held that there is no hegar. But 
I might tell you one instance in this 
regard. Recently, I was in a particular 
place in my constituency. One rick- 
shaw-driver came to me—and he was 
not an ordinary driver, but he was the 
president of the rickshaw-drivers* 
union—and said that there is some 
department of the government—I do 
not want to name that department— 
which forces them to carry them from 
one place to another without paying 
anything; and if they do not do so, 
then they are hard put to it. So, it is 
clear that this kind of thing is there.

My purpose in bringing forward this 
.Bill was that this Bill should be circu
lated in all the States of India 
to elicit public opinion. Of course, 
public opinion is already there. By 
eliciting public opinion, I mean that 
public opinion should be educated with 
reference to the insidious farce of this 
kind of labour which persists in India 
even now. That was what I meant and 
I am glad that the hon. Minister says 
that we have a common objective. But 
he has not made it ' clear how that 
common objective can be realised If 
the hon. Minister makes it clear as to 
how he is going to put an end to this 
thing, what measures is he goin? to 
adopt to eliminate this kind of labour, 
I shall be very happy to do as he bids 
me to do. But a vague and general
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kind of assurance will not be enough.
1 would, therefore, request the hon. 

Minister to tell me what practical steps 
he is going to take in order to put an 
end to this kind of dire exploitation* of 
the underdogs in India. This is the 
question which I put to the hon. Minis
ter.

•Mt. Chairman: This request and
counter-request cannot go on for any 
more time. I have to put the ques:ion 
td the House, and the hon. Member 
might give his reaction. An appeal was 
made to him that he should withdraw 
this Bill. Is he withdrawing it, or 
should I put the motion to the House?

Shri D. C. Sharma: Will yo j not 
give two minutes to the hon. Minister?

Mr. Chairman: No, it 'S not possible 
for me. Then, he will make another 
request to the hon. Member, and again 
I shall have to find out whether he 
agrees to it or not. ’

Shri Khaiidabhal Desai indicated
assent
Shri D. C. Sharma: He is nodding in 

assent. I think sometimes silence is 
more effective, and a gesture is more 
effective than speech.

Mr. Chairman: Mostly, we mi^ht be 
misled by these gestures and nods. 
Therefore, I should like to know defi
nitely what the reaction of the hon. 
Member is.

Shri D. C. Sharma: I believe in his 
nods, and I, therefore, say that in view 
of the assuamce that he has given 
that he will take every step, by legis
lation and otherwise, to implement the 
principles underlying this Bill. I 
withdraw this Bill.

Dr. N. B. Khare: On a point of per
sonal explanation. The hon. Mover of 
this Bill has tried to be unfair to me, 
and l̂ as tried to create a misimder- 
standing about me for that interjecti^rt 
about shram dan, by quoting scrip
tures.

1955 Women*s and Children"  ̂
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Mr. Chairman: There is no mis
understanding in the minds of hon. 
Members.

Dr. N. B. Khare: There is misunder
standing. In quoting scriptures and Ar
yan culture, he has sought to create a 
misunderstanding that I was against 
this Bill. I am not against this Bill. My 
only point is that he has included free 
labour in this Bill. He wants to pena
lise those who want free labour. 
Therefore, I want a clarification 
whether shram dan does not come 
under the category of free labour

Mr. Chairman: He meant only free
labour with inadequate remunernt’on.

Has the hon. Member leave of the 
House to withdraw his Bill?

Hon. Members: Yes.
' Mr. Chairman: Leave is granted, 
and the Bill is withdrawn.

WOMEN’S AND CHILDREN’S INS
TITUTIONS LICENSING BILL

Shrimati Jayashri (Bombay -Subur
ban): I beg to move:

“That the Bill to regulate and 
licence institutions caring for wo
men and children, be taken into 
consideration.”

We all know that at present due to 
poverty and the economic condition 
of our people, and especially the one
sided civil laws which do injustice to 
women, and, also the evil customs like 
child marriage, dowry and other cus
toms, which are the causes of the de
gradation of our society, women and 
children are exploited. Naturally, our 
mind turns to the question of giving 
relief to these people; and we want 
to give shelter to the orphans and de
stitute women, and institutions are 
started for that purpose.

In India, we have a large number 
of such institutions, good, bad and in
different. In Bombay, I can say that 
there are very good institutions, volun-




